
In the Cant-ral AdnUnistrative Tribunal
^ Principal Bench, Neu 0albi

^^ogn, No.RA- 210/93   In 22,7,bate: 1993.
0A-106B/93

Shr i 3,0, Gupta Applicant

\}ev su 3

Union of India Respondents

CORAi^l: Hon'ble Plr, 3,P,  Sharma, nember (3udl,)
Hpn'bla fir, S«R, Adiga, Administrative flember,

1, To be referred to the Reporters or not?

(Oudganent by Hon*ble fir. 3.P, Sharma,flemb er)

The applicant has filed the rev/ieu against the

judgement dated 17.5,   1993 in OA-1068/93 assailing the

issue of subseauent charge-sheet and the relief claimad

uas disallouad. In the present ravieu, the applicant

has taken the ground that  he had plead   ad in ground Mc,l/I

  of the 0,A, that Rule 9(2) of the  CCSCPension) Rules,

1972 uas ultra vires of the Constitution, This matter

has been consid'erad in the judgement in para.4 and it is

observed that the applicant   in t he orig inal aoplicaticn

has not claimed any such relief. There is no error apparent

on the face of the judgement.   The R.A. , therefore, is

  di >smissedot/A,
l]

   ( S,R, / Ad/g e)
n 9mb er ( A)

(j.P, Sharma)
nembor(3)
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